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CODE OF CRIMINAL
(AMENDMENT) BILL®

(Amendment of Section 2, Etc.)

SEHRI BALDEV SINGH JASROTIA
(Jammu): B8ir, I beg to move for
leave to introduce a Bi]] further to
amend the Code of Criminal Proce-
dure, 1078,

MR. DEPUTY-SPEAKIER: The
question is;

“That leave be granted to intro-
duce w Bill further to amend the
Code o? Criminal Procedure, 1873.”

The motion was adopted.

SHRI BALDEV SINGH JASROTIA:
Sir, I introduce the Bil],
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ABOLITION OF DEATH PENALTY
BILL*
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MR DEPUTY.SPEAKER:  The
question is:

“That leave be granted to intro-
duce a Bill to provide for the aboli-
tion of death penalty.”

The motion was adopted.
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SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL®

(Amendment of section 84),
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MR. DEPUTY-SPEAKER: The
questions is:

“That lemave be granted to intro-
duce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954."

The motion was adopted.
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PHARMACY (AMENDMENT) BILL*
(Amendment of section 2 etc).

DR VASANT KUMAR PANDIT
(Rajgarh): Sir, I beg to move for
leave to introduce g Bill further to
amend the Pharmacy Act, 1948,

MR, DEPUTY-SPEAKER. The
question 18!

“That leave be granted to intro-
duce a Bill further to amend the
Pharmacy Act, 1948."

The motion was adopted.
DR. VASANT KUMAR PANDIT:
Sir, 1 introduce the Bill.

GOLD (CONTROL) REPEAL BILL®

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I beg to move
for leave to introduce a Bill to repeal
the Gold (Control) Act, 1968.

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to repeal the Gold (Con-
trol) Act, 1868."

The motion was adopted.
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